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Use of IAF Plane to take Dead Body
of late Begum Akhtar to Lucknow

*338. SHRI 8, M. BANERJEE: Will
the Minister of DEFENCE be pleased
to Btate:

(a) whether it is a fact that Defence
Ministry was approached by some
Members of Parliament and public
men to allow an LA.F. plane to take
the dead body of famous Musician,
late Begum Akhtar, to Lucknow;

(b) if so, the reason for not giving
a Plane:

(c) whether a sum of Rs. 10,000 was
demanded for it; and

(d) whether late Begum Akhtar
sang for jawans during 1965 Pakistani
attack on India at many forward places
risking her life; and 1if so, the reason
for not allowing her dead body to be
flown to Lucknow in an IAF Plane
without any cost?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
{b). Yes Sir, a verbal request was
received but there is no provision in
the Rules for carrying the dead bodies
of non-official civilians in IAF air-
craft

(c) No Sir.

(d) Besides her contribution to the
entertainment of the Jawans even
otherwise we are full of admiration
and respect for this talented lady but
unfortunately the rules did not permit
the use of an I.A.F. plane in this case.
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Begam Akhtar was not an indi-
vidual; she wag an 1nstitution.
Ministers may come and Mimsters
may go; they may live or they may
die. But Begum Akhtar is born only
once. They should realise this.

My question wag whether Rs. 10,000
was the only problem and if he could
pay Rs, 10,000 the dead body would
have been flown,
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SHRI SWARAN SINGH: I have
already wsaid that I do not think
‘Rs, 10,000 was the main problem.

ot QR0 QWo WANAT : HEAe WA,
a1 WAt wErew A AaA ¢ fr o
aTg ¥ o% grey g1 4% § *v gfema
o i 7 gard Jgrw Ty g 7 w4
=g ardy &g w%, A is-gfear ¥ear
H uA3n aw wdr fwar |

May I know whether the hon. Minis-
ter can assure this House that in
future for the cminent artistes, emi-
nent scientists and philosophers and
men of letters this restriction will not
be there and that their dead bodies
will be allowed to be flown? Now if 1
die, my dead body can be flown but
not the dead body of the late Begum
Akhtar 1 want a specific reply,

SHRI SWARAN SINGH:- 1 hope
such contingencies will not airse when
eminent people die and their dead
bodies have to be flown.

MR SPEAKER: Ii is a suggestion
for action,
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SHRI SWARAN SINGH: The use of
Indian Air Force aircraft for the Prime
Minister is also covered by the rules.
This question has been replied to on
several occasions on the floor of this
house.

SHRI B. V. NAIK: May I know
from the hon Defence NMNimster, who
are the distinguished Indians whose
funeral or last journey is taken care
of by the Government? We know that
Ministers get the last journey at the
expense of the Government, Who are
the other distinguished Indians of this
country, artists, technicians and
others, who can get that?

SHRI SWARAN SINGH: The Home
Ministry has issued certain instruc-
tions and, according to those instruc-
tions, non-officials do not come in that
list. But there are several other cate-
gories. Not only Ministers, as Mr.
Banerjee said, even Members of
Parliament are also included in that
list. There are several other cate-
gories also.





